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CEI‘{TRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD,
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Registretion(OA) no. 586 of 1987.

Jai Prakash Sharma i «oo applicant,
5 Versus |

i
|
i
|
1’
|
{
{
|
|
|
|
!
]
|

v & Unien of India and others ... Respondents,
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Han'ble D.S.Misra,A.M,
Hon'ble G,S Sharma JM,

S u.
( Delivered by Hon'ble DSMisra)
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In this application under Section 19 of the ATAct

j&?i | XIII of 1985, the applicant has sought @ declaratioen ,
=3¢ ‘
e thet he may be deemed as a substitute labour under
o ¥ \ " - !
3 'SS/CNB since 9,1,1986 with full pay and allewances,
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ﬁ . g#.%f The applicant's case is that he has been wwrking!k_
i W as casuaﬂ. waterman unﬂex; SS/@NB since May, 1982 and also
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it is stated that the applicent werked as ceésual labour
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on purely temporary basis for 'the summer season and
was declared fit in A2 ymedical category, for being f

considered for appointment as a substitute porter; that

his candmdature was referred by the Station Superlntenduﬁ

Kanpur to the Divisional Personnel Manager, Northern 1

Railway, Allahabad on 29,1,1986; that the applicant’
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was engaged as a casual Hot % ather Labour in the summer
of 1986; that on 25.5,86, he preventecd the other hot-
weather staff from working as mobile waterman in IUP 4

R #r | Mail resulting in the nonavailability of water to the
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passengers in the gruelling heat; that the applicant

was not considered to be fit persens for being engaged

@S & substitute porter hy Railway Administration,

4, In the rejoinder-affidavit,filed by the applicant
the 2llegations made about his conduct en 25.5.86
was denied and it was alleged that his services were i

terminated with the intention of appointing other men

~ of their choice. .
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that the resulted vacencies in the grade of perters

e

and other class IV ,which are clear long term vacancies
shall be manned by engagement of substitutes; that the E
bandidates/casual labours who have worked prier to

1.8.78 may be considered for engagement ; that the only ;

such persons who have passecd meaj:iipa_,l exemination will be
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appointed te such vacencies,It is neot denied by the % |
respondents thet the applicant was engaged as casual

labour on the basis of his claim that he had worked under

the railwsy administretien prior to 1.8,78., However,

i

‘neither the applicant nor the respoﬁdents have given any
detailé of the number of days for which the aprnlicant '
has worked as casuél labour prier to 1.8.78,er

2ny other period prior to 25,5,86, the dete on which his
sggviﬁeS'were dispensed with on acceunt of his miscenduct.
Eﬁ%n;auming the summer season of 1986, the period for

_-whm6h=the applicant worked as casual water man is net
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